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PARLIAMENTARY AFFAIRS DEPARTMENT
NOTIFICATION
Jaipur, December 14, 2016

G.S.R.78 .-In exercise of the powers conferred by clause
(3) of Article 187 of the Constitution of India, the Governer of
Rajasthan, after consultation with the Speaker, Rajasthan
Legislative Assembly, is hereby pleased to make the following
rules further to amend the Rajasthan Legislative Assembly
Secretariat (Recruitment and Conditions of Service) Rules, 1992,
namely :-

1. Short title and commencement .- (1) These rules may
be called the Rajasthan Legislative Assembly Secretariat
(Recruitment and Conditions of Service) (Amendment) Rules,
2016.

(2) They shall come into force with immediate effect.

2. Amendement of Schedule.- The existing entries in
colum number 4 against serial number 1 under the heading
“RAJASTHAN VIDHAN SABHA  SECRETARIAT
SUBORDINATE SERVICE” of Schedule appended to the
Rajasthan Legislative Assembly Secretariat (Recruitment and
Condiations of Service) Rules, 1992 shall be substituted by the
following, namely :-

“Post graduate from any University established by Law in
India.

Or
Law graduate from any Unieversity established by Law in

India.”
|No. F. 8(1) Sansad/2012]

By Order of the Governor,
TS FAR A,
Principal Secretary to the Government.

Government Central Press, Jaipur.




